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Hiring of co-pilots by Air India

*258. SHRI A.K. SELVARAJ: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ whether it is a fact that Air India is in the process of hiring around 270 co-
pilots when Government has initiated the disinvestment process for loss making carrier;

(b) whether it is also a. fact that Air India has also created a new post of Chief
Pilot as well as two Executive Director level position in the IT and Civil Departments;
and
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(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) to (c) A Statement is laid on the Table of the House.

(@ Yes, Sir.

(b) and (c) No new post of Chief Pilot has been created in Air India. However,
in terms of Directorate General of Civil Aviation requirement, there is a Chief Pilot
designated for each type of Aircraft in the fleet as per CAP 3100-Air Operator Certification
Manual. Further, the post of Executive Director (IT) already exists and currently there
is no post of Executive Director (Properties & Facilities) in Air India.

MR. DEPUTY CHAIRMAN: Your first supplementary question.

SHRI A.K. SELVARAJ: Hon. Deputy Chairman, Sir, the hon. Minister in his reply
has agreed with my question about hiring of co-pilots in Air India. But, |1 would like
to know from the hon. Minister, as to when, this process of hiring of co-pilots in Air
India will be completed and whether any time-frame has been fixed in this regard.

SHRI HARDEEP SINGH PURI: Sir, I would like to inform the hon. Member that
there are 1677 pilots in Air India, out of which 1108 are permanent employees and 569
are on fixed-term contract. Therefore, the process of hiring pilots is an ongoing and a
continuous process. Hon. Member's question was related to the advertisement which
was put out in 2017. We are in the process of following up on that advertisement.
Equally, I also want to inform the hon. Member that more recently, in June, we have
put another advertisement for 132 slots. What happens is that there is a natural attrition
rate. Some pilots retire at the age of 58 years. After that, some of them choose to serve
and we can keep them till the age of 65. Others resign and move on to greener and
more lucrative jobs or desk jobs. So, this is an ongoing process. All | can assure the
hon. Member is that at any given point of time, we ensure that there are no vacant
slots. So, in response to the earlier vacancies which were announced, in one case, there
were 77 vacancies in one category, and, we were able to fill 42. People come and go
on but we ensure zero-based analysis where at given point of time, we do not have
any shortage so that the aircraft are fully manned.

Equally, 1 want to inform the hon. Member that these vacancies are calculated
over the next three to five year period and, therefore, some of these vacancies may have
been announced in June, 2017, and, they have been overtaken by events, and, a new
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vacancy announcement has been made. So, it is very difficult for me to give a precise
response as to when all the vacancies announced at a particular time will be fulfilled.

SHRI A.K. SELVARAJ: Sir, my second supplementary is about the runway accidents.
There has been an increase in the number of airline accidents and safety violations.
I have come to know that as many as 20 pilots have been suspended by the DGCA
in the last two weeks, which is a record number. Therefore, Sir, | would like to know
from the hon. Minister about the steps taken by Air India to ensure that the pilots
strictly follow the air safety norms and do not violate safety guidelines.

SHRI HARDEEP SINGH PURI: Sir, | think, the hon. Member's reference is to news
reports during the last ten days or so, where on account of heavy rains in some of the
airfields in the country, the aircraft landing has overshot the runway, and, as a result,
maybe the air strip has also been blocked, as happened in the case of Mumbai runway.
That particular runway at Mumbai is capable of handling 45 flights an hour but because
the runway was blocked, there was a problem. But, | want to mention that these are
not Air India specific. With regard to the incidents which you are referring to, | think,
many other airlines share the credit. The DGCA conducts an enquiry on each of these
things, and, maybe, if it appears that the number of people, against whom action has
been taken, are more, it may have something to do with new Minister in the Ministry
of Civil Aviation where my instructions are that there has to be zero tolerance in case
there is dereliction or where it comes to our notice that there has been carelessness.
I can tell you that in each of the DGCA enquiries, action is taken. Yes, in the last few
days, I think, the number of cases where action has been initiated appears to be more,
but, I believe that it is not much higher than that of other periods, and, I am hoping
that the message would have gone to all the airlines and, so, we will have less of these
incidents. Let me also mention that in the aviation terminology, there is a difference
between an accident and an incident. But, we are trying to ensure zero-defect and zero-
tolerance in respect of all this.
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SHRI V. VIJAYASAI REDDY: Sir, between 2014 and 2019, the Government of India
has invested almost about ¥ 24,306 crores, including budgetary support, in the national
airline to make it turnaround. However, there is little success. What are the plans the
Government has, other than privatization of airline, to make it profitable?
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SHRI HARDEEP SINGH PURI: Sir, the Government has announced that it is
committed to privatization of the airline, that is, Air India, the flag carrier. But in order
to privatize it, there is a turnaround plan in order to give it operational efficiency and
also to make it profitable in the immediate term. We will be ending the financial year
2018-19 on 31st March with an operating loss of something like 37,000 crore. But in
the financial year, 2019-20, starting from 1st April, the airline is expected to make a profit.
The Government proposed to establish an alternate mechanism and that alternate
mechanism will take the decisions for privatization. I may inform hon. Members that
some of these factors are beyond the Government's control. Forty per cent of the
operating expense of an airline goes in what is called aviation turbine fuel. Then you
have geopolitical developments. We were very happy yesterday when the airspace was
reopened by a neighbouring country. The Air India had already incurred a loss of
something like Y430 crore in the four months or so of the closed airspace. The revival
plan basically concentrates on operational efficiency and cost reduction. | am afraid
while reducing cost, sometimes we have to be careful because cost reduction in the
short term can have medium- and long-term adverse consequences.

it Bt.uet. i ST JEiey, ol goie H WR EfSAT &l f$H-g=aveHde aRA
& ol & Sravd BT T SR o i ° R ST 9 BURee & 132 Uel W
RigTar 81T @1 €1 37 sl W w1 & Y 3 Salls, 2019 Pl $eeg & g 91 o
& T | AFEE G S aw gihed s e R i & s & 9.
I Pl T DI I8F TMHR BT 8] ST

SHRI HARDEEP SINGH PURI: Sir, | had already mentioned it in response to an
earlier supplementary question that Air India has both permanent employees, permanently

employed pilots, and people on fixed-term contracts. We ensure that at any given point
in time they only have the number of pilots required. The ones who are being recruited
now are against fixed-term contracts and they are not permanent employees. | am sure
whoever acquires this airline through the privatization process would want to take air
planes, 125 of them, half of which are owned by Air India, along with pilots who are
manning them. The pilots on fixed-term contract basis have to match the number of
aircraft that we are flying.

Crimes against children

*259. SHRI BHUBANESWAR KALITA: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether it is a fact that crimes against children are showing an increasing
trend in the country;



